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ORDER

C.P. o. 1334/I&BC/NCLT/MB/MAH/2017

Ld. Representative of the Petitioner is present.

2. Ld. Representative ofthe Petitioner placed on record Withdrawal Memo of
Company Petition No. 1334/2017 along with Settlement Terms signed by both
the sides.

3. As per the Settlement Terms, Corporate Debtor has paid off the
outstanding debt and the Petitioner has received the same.

4. In view of the Withdrawal Memo, C.p. No.t334/2017 is disposed of as
"Withdrawn". To be consigned to records.

sd/-
Bhaskara Fantula Mohan

Member (Judiciat)

Dated: 21.11.2017

sd/-
M.X. Shrawat

Member (Judicial)
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